IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI
PRINCIPAL BENCH

Item No. 6
(IB)-938(PB)/2018

IN THE MATTER OF:

Indian Overseas Bank ... Applicant/ petitioner
Vs.
M/s. Rathi TMT Saria Pvt. Ltd. .... Respondent

Order under Section 7 of Insolvency & Bankruptcy Code, CIRP
Order delivered on 14.01.2020

Coram:
SHRI B.S.V. PRAKASH KUMAR
HON’BLE ACTG. PRESIDENT

SH. S. K. MOHAPATRA
HON’BLE MEMBER (TECHNICAL)

PRESENT:
For the Respondent: Mr. Anand Shankar Jha, Adv.
For the RP: Mr. Shivanshu Kumar, Mr. Vikky Dang, Adv.

ORDER
CA-309(PB)/2020:-
This is an application filed under Section 12(2) & (3) of the

Insolvency and Bankruptcy Code, 2016 with a prayer for grant of
ond extension of the period of Corporate Insolvency Resolution
Process for further 30 days beyond 270 days which have expired
on 11.01.2020. The CoC in its meeting held on 10.01.2020 has
passed resolution with 98.6 % voting share authorizing the

Resolution Professional to move the instant application.

Keeping in view of the aforesaid discussion, the application 1s
allowed. The period is extended by another 30 days w.e.f
11.01.2020.

The application stands disposed of. y
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